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IN THE CENTRAL ADMINISTRATIVE TRI8UNhL:HYDERABRO BENCH' 

A TLjHYOEfl IIBAO 

O.A.No.i 272/93 	 Date of Order:12.10.93 

M.Shjva Ganesh Kurnar 

.. 	Rpo1ir--"'-------- 

tI - 

'.Ihe Chief ihrsonnel Officer Rail Nllsyam, 
South Centj 1 Railway ,Secur-rJ erabad 

2.The Sr.Divlvparsonnal Officer (BC) 
South Central Railway, 
Sanchalan Shaver-i, 
Sec under abed 

3.The Sr.Divl.Railway Manageth (so.), 
South Central Railway, 
Sanchalan Bhauan, 
Secunderabati. Respord ants 

Counsel for the Applicant 
	

Mr .M.U.K.Viswanadham 

Counsel for the Respondents 	Mr.N.R.Devaraj 

C DR AM 

THE HON'BLE JUSTICE MR.'J.NEELAORI RhO :VICE—CHAIRMAN 

THE HON'BLE MR.P,T.THIRUUENGRDMM 	MEMBER (MUN.) 

LI 



Copy to:- 

i The Chief Personnel Officer, 	Rail Nilsyarn, 	South Central 
Raiway, Secunderabad. 

 The Sr. Divisional Personnel Orficer(BG), 	South Central 
Railway, Sanchalab Ohaa-, 	Secunderabad. 

 The Sr. Divisional Railway 	NanaQer(BG), South Central 
Railway, Sanchalan Shavan, Secunderabad. 

4 One copy 	to Sri. ftV.K.Viswanadharn, advocate, 	!Sindhu", 
8-3--67&/69, 	Pragathi 	naqa'r, 	VousuPgLida, 	1-lyd. 

; One.copy, to Sri. 	N.R.Devaraj, 	SC for Rlys, 	CAT, llyd. 

 One copy 	to Library, CAT, 	Hyd. 

 One spare copy. 

- 	 Rsm/- 
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O.A.No. 1272/1993. 	 rA 
	 Date: 12.10.1993. 

J U D G M E N T 
X as per Hen'ble Sri Justice V.Neeladri Rao, Vice-Chairman X 

- 	Instructor in 
The applicant is w,rkin a Substitute/Iflts±cal Tr-ining/ 

Railway High School (EM), Kazipet. This O.k. was filed 

praying for a direction to the resçndents to screen the 
applicant for regular absorption as per the directions 

C'J&.j cLJk 1  
contained in.A.No.354 of 1993 a.—€-ce-H9S and batch 

and to declare the a€ti-n .f the rispon4ent3  in requisi-

tioning some more candidates over and above the indents 

placed earlier by the respective division with the 

RRB (Railway Recruitment Board) ignoring the claims of 

the Substitutes as arbitrary, bad and illegal. 

Heard Sri M.V.K.Viswanadham, learned counsel for 

the applicant and Sri N.R.Devaraj, learned counsel for 

respondents. 

It is evident that the applicant is basing his claim 

on the basis of the directions contained in order dt. 

16.8.1993 in O.A.No.354 of 1993 and batuh. 

in the circumstances, the only order that can be 

passed in this O.A. is to direct the respondents to 

consider the ease of the appliaant in the light of the 

directions contained in 0.A.Ne.354 oflY93dt.16.S.1993 

and batch and respondents are precluded 2rom taking any 

steps which yo against the directions pas-sa4 in the 

above O.A. In that view there is no need to consider 

about the veraci9 or otherwise of thevarieus fati 

stated for the ap:licant in this O.A, The O.A. is ordered 

accordingly at the admission stage. No costs. 

(P.T . Thiruvengadam) 	 (V.NeeladE&$ae).. 
Merrñer(Admfl.) 	 Vie iirftjn 
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ed12th October, i$ 
tated in the open' co 


